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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 669 OF 2025

IN THE MATTER OF:
ABHAY SHARMA ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(s)
INDEX
S.NO PARTICULARS PG.NO

RESPONSE ON BEHALF OF RESPONDNET 1 IN
COMPLIANCE OF THE ORDER DT. 11.03.2026
PASSED BY THE HON'BLE NATIONAL GREEN

TRIBUNAL, NEW DELHI

A COPY OF THE LETTER DATED 24.04.2026 IS

ANNEXED HEREIN AND MARKED AS

ANNEXURE -1.
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THROUGH COUNSEL
‘ /

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar(9jadon@gmail.com

PHONE NO.-6375115224




68

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

...APPLICANT

VERSUS

t ‘&3‘
B

WS'{ATE OF UTTAR PRADESH & ORS. ...RESPONDENT(s)

d':"‘!’.‘"
d"'.;;‘gﬁ‘j;;éfiESPONSE ON_BEHALF _OF RESPONDNET - 1 IN
W«u—«"}‘;‘mﬁ?w )

COMPLIANCE OF THE ORDER DATED 11.03.2026 PASSED BY

THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

I, Chiraunji Lal, S/o Late Baldev Prasad, aged about 59 years, posted as,
Joint Secretary, Environment, Forest and Climate Change Department, Govt.

of U.P., do hereby solemnly affirm and state as under:

(2/[/ 1. That I, the Deponent in the above captioned matter, am fully
A

C.P.\ MISRA conversant with the facts of the case and am competent and authorized
ADV. & NOTARY
HQ LUCKNOW U.P. INDIA
REGN. NO. 20534
EXPIRY DATE-15-3-2090

to swear the present reply.
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That I, state that the contents of this reply have been drafted by my
counsel on my instructions, and the contents of the same are true to

my knowledge and nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

That in the present matter, the applicant has raised grievances
regarding illegal operation of two Hot Mix Plants by Khushi Infotech
at Gata no. 1068/2 and G.G. Infotech at Gata no. 960 at village Veerai,
Tehsil Kheragadh, District Agra falling under TTZ area in violation
environmental norms.
That the Hon’ble Tribunal vide order dated 11.03.2026 issued the
following directions:
“....6. Learned Counsels for respondents no. 1 and 2,
respondent no. 3 and respondents no. 4 and 5 respectively seek
one month's time for filing of their replies/responses.
8.. List on 27.04.2026 for further hearing.”
That it is respectfully submitted that vide letter dated 24.04.2026
issued by the Joint Secretary, Environment, Forest and Climate
Change Department, Government of Uttar Pradesh to the District
Magistrate, Agra and the Uttar Pradesh Pollution Control Board were
directed to ensure compliance with the orders dated 05.01.2026 and
11.03.2026 passed by the Hon’ble Tribunal in O.A. No. 669/2025,

Abhay Sharma vs. State of Uttar Pradesh & Ors., by furnishing the

requisite factual report and filing the response before the Hon’ble

=
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Tribunal within the stipulated time, with intimation of the action taken
to the State Government, in view of the matter being listed for hearing
on 27.04.2026.

A copy of the letter dated 24.04.2026 is annexed herein and marked as
ANNEXURE-1.

6. That the deponent has been duly diligent in complying with the orders
passed by the Hon’ble National Green Tribunal, New Delhi, and has
taken all necessary measures to ensure timely and complete
compliance therewith in letter and spirit.

7. Hence, the present affidavit is being submitted for the kind perusal of

the Hon’ble Tribunal. It is prayed that the same be taken on record.

DEPENENT
ke VERIFICATION

R HOTARA
e ifedat LED - L+ F; onthisgyf day of April 2026, that the contents

of the above affidavit from paragraphs 1 to 7 are true and correct to the best
of my knowledge and belief. No part of it is false and nothing material has

been concealed therefrom.

S\«V{“'f"ﬁ "3 ”:"i' \ l.\r"ﬁed

1- i“,nreg# @4
~

9 02@ DEPONENT

EXp RY [ DATE. 15-3 ; 1030
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ANNEXURE 1

Hlo Tdostolo YaRUI / HAecaqyl / HAAEE
HH gAars A 27.04.2026
[T -, 5. 8).-406/81-7-2026-2043865

UNe,
RRIGH e,
g A,
Zolo MTA|
qar A,
- e,
3N |
2- Wew gfa,
ZoYo ygyUT faoT 41s,
TGS |
UATeoT, a9 UE SAedry G fdas: 2\ 3rle, 2026
aRade HFrIT-7

fawg-are ¥ eRa 3@, a8 fGeah & ST 3ove TEAT-669/2025
HAT AT TATA IR TS 5T T 3T F Ao HRa0T gra w3 Raiw
05.01.2026 Ud faT® 11.03.2026 & IHe[areld & FEY |

AR,
3Uh fawges Tardt 3iftasmr, @e udosNedle, A% feeh & &-3w feAiw
23.04.2026 (BAYA Hel?d) & FUA TEH TEUT & & HE Pl 5h &
HEIH A YHIA TehioT H HAlo HTRAFROT g0 WRA S &eATsh 05.01.2026 T
feare 11.03.2026 A1 UfY IUSCY A §C Ha9Td HAA A & fF IWORT &
WIS & H HAY gic [Aaw cargy & w9y # Ao Hiwor g widargeror &
Response gIi@e &Xa aur wge dfAfd & ara vg ARG fovar o=r 1 3w
HIY H HAG=dT Response &Iflel alal &g 3HaTd dxaicaAs R g
3y Y A M HUY fRar T §

2 - oo € 6 gemea gawer # Ao #feer & orRa ey eAiE
05.01.2026 & FhATdAS I AFATT &:-

7. In view of the averments in the application, we consider it appropriate to
have response of (1) State of Uttar Pradesh through Principal Secretary,
Environment, Forest and Climate Change, Government of U.P.; (2) District
Magistrate, Agra; (3) Uttar Pradesh Pollution Control Board (UPPCB)
through Member Secretary; (4) M/s. Khushi Infotech at Gata no. 1068/2,
Village Veerai, Tehsil Kheragadh, District Agra and (5) M/s. G.G. Infotech at
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Gata no. 960, Village Veerai, Tehsil Kheragadh, District Agra who are
impleaded as respondents no. 1 to 5. The Registry is directed to prepare
and attach memo of parties to the application.

8. The Registry is directed to issue notice to respondents no. 1 to 5 along
with copy of the original application and documents attached with the same.

9. In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual
position and suggest appropriate remedial action. Accordingly, we constitute
a Joint Committee comprising of representatives of Central Pollution Control
Board (CPCB), Uttar Pradesh Pollution Control Board and District
Magistrate, Agra and direct the same to meet within two weeks, undertake
visits to the site, look into the grievances of the applicant, associate the
applicant and representative of the concerned project proponent, verify the
factual position and suggest appropriate remedial action. The State PCB will
be the nodal agency for coordination and compliance.

10. Responses by respondents no. 1 to 5 and report of the Joint Committee
may be filed within two months.

11. List on 11.03.2026 for further consideration. ...... "

3- 35d & Jfafited TRT Mgy &ad 11.03.2026 @ oft Rparaere 3ier
IGEGECECIEE

" 1. Learned Counsel for respondent no. 3 has submitted that report of the
Joint Committee has been filed on 10.03.2026.

2. It appears that the same was filed late due to which the same has not
been placed on record.

3. The Registry is directed to place the same on record and uploaded the
same on the website of this Tribunal.

4. In view of the facts and circumstances of the case, we consider presence
of Taz Trapezium Zone Authority through its Chairman to be essential for
just and proper adjudication of the substantial environmental questions
involved in the case. Accordingly, Taz Trapezium Zone Authority through its
Chairman is impleaded as respondent no. 6.

5. The Registry is directed to amend memo of parties to the application and
issue notice to respondent no. 6 requiring it to file its reply/response within
one month.

6. Learned Counsels for respondents no. 1 and 2, respondent no. 3 and
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respondents no. 4 and 5 respectively seek one month’s time for filing of their
replies/responses.

/. The same may be filed accordingly within one month.

8. List on 27.04.2026 for further hearing."

4-  H: SWH B IR AT IHPE P §U A Tg Peel & AU I ¥
UREITT UehR0T & HAro IHRASIUT gIT ORIy &aid 05.01.2026 vd RAis
11.03.2026 & HeJureld # Ha@w Hraer GARa od gu FaaAand o
HIAHUT A Response TS PRl I AT FA 91 Response @ Ul wfea
Pd HIAE @ AR, 99 T Fearyg oRadd AT, Joyo A (Email-
envsection7@gmail.com) & HAAd T & FE B UHIT UHOT FHo
Ffwtor & feais 27.04.2026 H FAAS ¥ qAwg ¥ U cafbaa caa
Td A AT ¥

HATAD-T2NH |

Digitally signed by '
CHIRAUNJI AL

Date: 24-04-20% ot 1 )
155321 O% @l
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Ao Tefofodle UaUT / ARcAYUl / WHAEG
' 3 geaears A 27.04.2026
. ) TEA-UA.SALAY.-406/81-7-2026-204 3865
Oy, PR
il ara,
agw afua,
Sofo M|
Tar #,
- SR,
HIRT|
2- WeH Him,
Tolle TGO fATATT 4TS,
reo
WT, a9 TF SAelarg a5 s 2Y e, 2026
aRede 3ereT-7

fawg-mre afw e afeor, a8 feeelh & ST 3tewe HEA-669/2025
ARG YA qOTH IR WY ToT T 3T A Ao HYwor gy uiRd ey Raiw
05.01.2026 Ud foAid 11.03.2026 & WA & Hay |

R, |

304w faugs cardt 3Rae, Ao vdesNedo, A% feah & §-Fa A
23.04.2026 (SrAVfd Heeed) & FUA HGH TEOT INA W HE | 3H b
FACTH A YA U #F Ao HRAPOT g AT A& R 05.01.2026 T
fAT® 11.03.2026 F Ui 3Ucley HUA §T Haord A 4T & fF ORI &
TUE & # HAY gic e cargy & gay F Are HRF0T grv gidardemor @
Response GIffidl & a0 g« FRTA & 'TF &g FERxa Far w21 g6
HIY A FAAAINT Response @S A o HAWH aedicdd NOc o
3qeeY A A B GOy a7

2 - SolorEed ¥ R OvEea geer # Ale HQewor & wid@ Hew fGais
05.01.2026 & BFITARSE 3 AAAG &:-

7. In view of the averments in the application, we consider it appropriate to
have response of (1) State of Uttar Pradesh through Principal Secretary,
Environment, Forest and Climate Change, Government of U.P; (2) District
Magistrate, Agra; (3) Uttar Pradesh Pollution Control Board (UPPCB)
through Member Secretary; (4) M/s. Khushi Infotech at Gata no. 1068/2,
Village Veerai, Tehsil Kheragadh, District Agra and (5) M/s. G.G. Infotech at
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Gata no. 960, Village Veerai, Tehsil ‘Kheragadh, District Agra who are
impleaded as respondents no. 1 to 5. The Registry is directed o prepare
and attach memo of parties to the application.

8. The Registry is directed to issue notice to respondents no. 1 to 5 along
with copy of the original application and documents attached with the same.

9. In view of the averments made in the application, we also consider it
appropriate that a Joint Committee be constituted to verify the factual
position and suggest appropriate remedial action. Accordingly, we constitute
a Joint Committee comprising of representatives of Central Pollution Contro!
Boarb' (CPCB), Uttar Pradesh Pollution Control Board and District
Magistrate, Agra and direct the same to meet within two weeks, undertake
visits to the site, look into the grievances of the applicant, associate the
applicant and representative of the concerned project proponent, verify the
factual position and suggest appropriate remedial action. The State PCB wilf
be the nodal agency for coordination and E:ompliance. '

10. Responses by respondents no. 1 to 5 and report of the Joint Committee
may be filed within two months.

11. List on 11.03.2026 for further consideration. ...... "

3- 36bd & HARSd TRa 3Ry RBaiwd 11.03.2026 & Rrargad 3
IGEIGEL IS

" 1. Learned Counsel for respondent no. 3 has submitted that report of the
Joint Committee has been filed on 10.03.2026.

2. It appears that the same was filed late due fo which the same has not
been placed on-record.

3. The Registry is directed to place the same on record and uploaded the
same on the website of this Tribunal.

4. In view of the facts and circumstances of the case, we consider presence
of Taz Trapezium Zone Authority thfough its Chairman to be essential for
just and proper adjudication of the substantial environmental questions
involved in the case. Accordingly, Taz Trapeziurm Zone Authority through its
Chairman is impleaded as respondent no. 6.

5. The Registry is directed to amend memo of parties to the application and
issue notice to respondent no. 6 requiring it to file its reply/response within
one month.

6. Learned Counsels for respondents no. 1 and 2, respondent no. 3 and
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respondents no. 4 and 5 respectively seek one month’s time for filing of their
replies/responses.

7. The same ma y be filed accordingly within one month.
8. List on 27.04.2026 for further hearing."”

4-  3d: IWIE B AR LA HPE A FU AR AT Feel P (A5 TN ¥
UUEHIIT 0T H Are o g ui@ ey faiF 05.01.2026 va RAiw
11.03.2026 & HIWAA # Hav@dh Hda@ ARG @ g0 FoAATH Ho
HIAFIOT H Response WA ¥ I FWA FT 914 Response H ufd afea
Pd HITE ¥ Wi, g9 Td Foaryg aRadd FHE, Je¥e A (Email-
envsection7@gmail.com) @ GG T & HE HY WA UFHOT Ao

HAToT A R 27.04.2026 B gAAS ¥ gAwg &1 v cafed waa
T qAAGEA 3BT R

HeIE-aAE |

Digitally signed by T,
CHIRAUNI LALZ%E Tt et )

Date: 24-04-20
15:53:21 SRR



